
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

O.A. No. 1021 of 1998 .

New Delhi this thefS^^Siay of September, 2000

HON'BLE MR. KULDIP SINGH, MEMBER (J)
HON'BLE MRS. SHANTA SHASTRY, MEMBER (A)

•  Ms. Madhu Misra
Translation Officer (Russian/English)
Qr.No.896, Sector-8 K^isn;
R.K. Puram
New Delhi 110 022

2. Shri S.S. Sharma
Translation Officer (Russian/English)
do/3, Janak Puri
New Delhi 110 058

■ ''3. Shri B.S. Arya

(Russian/English)
Vaishali, Dist, Ghaziabad

4. Shri Surinder Kumar

(«-sia„/EngUah)
New Delhi 110 012

5. Shri Ram Prasad

F1434, Netaji Nagar
New Delhi 110 023

6. Shri Naresh Kumar

Delhi 110 009

T. Shri N.D. Arya

29F/r^^M«r (Russian/English)231/1, Mehrauli, New Delhi

Ms. Sushma Bhargava

Patpar Ganj, Delhi 110 092

9. Shri Dharam Pal

/""^"an/Engllah)

10. Ms. Indu Sharma

7""la?oj1ni°pfJr' (""-l-Z^ngliah)
Shastri Nagar

Delhi 110 031
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11, Ms. Anami Roy
Translation Officer (Russian/English^
112, Tagore Road Hostel
New Delhi 110 002

12, Ms. Alpana Roy Nagpal
Translation Officer (Russian/English)
®~^/5134, Vasant Kunj
New Delhi 110 070

13, Smt. V, Usha Rani

Officer (Russian/English)
718-B&C, JNU New Campus
New Delhi 110 067

14, Shri M.K. Chakravarty
Translation Officer (Russikn/English)
F-1161, C.R. Park
New Delhi 110 019

^15. Shri Kasturi Lai
Editor-Translator (Russian/English)
89A, Pocket B, MIG Flat
Dilshad Garden
Delhi 110 095

16. Shri; Halkhan Singh,
Editor-TranslatorCRussian/English) , 'H.No. 18, Pkt. F24,
Sector 7, Rohini,
Delhi-110085.

17. Shri, HN Hathuri

Editor-Translator(Russian/English)H. No. 377, Near Robin Talkies,
Subzi Mandi,
Delhi-110007.

18. Shri. PSParhar,

RK Puram,
New Delhi-110022.

19. Shri. PD Awasthi,

(Russian/English),B-10, Type 4,
Ekta Vihar, CGS Colony,
Belapur,
Navi Mumbai.

20. Shri. Murti Ram,

Ekta Vihar, CGS Colony.
Belapur, * :
Navi Mumbai, '

21. Ms. D Vardhana,

(Ruaaian/Bngllah),
r'ou ^ ' Shilpa Apartments,CBM Compouv\(A
Vishakapatham-530003
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22. Snvt. K. Ealpana
Traasiatiou Off icer (Russian/EnglibIi) '

.> Flat No.O, Shilpa Apartments,
CBM Copouad,
Vi3hakapatnam-G30003.

23. Shrl H. Sanyaai Rao
Senior Transiatlon Officer (Russian/Fngiish)
N-5. Hirsiian Park,

DGNP Officers Colony,
0pp. Industrial Estate.
Vishakapatiiam-530Q7. ■ • .Applicants

(By Adyooatc - Shri. Anil Srivastava).

Versus

1. The Union of India

Mia. of Defence,

Througli Secretary Defence,
Soutii Block,

New Delhi-110 GDI.

2. Chief of Naval Staff.

C/' Indian Navy,

Ministry of Dcfcnoc,
South Block,

New Delhi-llO Oil. - Respondents

{B>' Advocate - Shri P. II. Ramoliandani).

0 R D £ H

D;- IIpnEblc Mr.Euidip Singh,Member(J)

The applicants in this ease have filed a

Joint O.A. claiming parity of scales as given to the

Interpreters in the MEA in the corresponding posts.

^  The cadre of applicants is in three levels, which is

as foilows:-

(1) Level I - Translation Officer (Russian/Engiish)

(2) Level II - Senior Transiatlon Officer

{Russian/English)

(3) Level 111 -- Editor Translator (Russian/Engi Ish)

2. The oor respond i ng le\'ol of officers in the
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Affairs had been rcoomiiicndcd by the Ministry of

Dofcaoe. Even the Mcjnorandufs was submitted by the

Ministrs" of Defence before the 5th Pay Cominission but

the 5th Pay Commission turned down the representation

of the applicants and had observed as under:-

"We find that the parity sought by
the Russian Language
Translators-oum-Interprcters in Indian Navy
with the Interpreters' cadre in Ministry of
Estcrnal Affairs is not founded on similarity
in recruitment qualifications and nature of
duties. We. therefore, do not find
justification for parity in grade structure
between the Russian Language
Translators-cum-Intcrprctcrs' cadre in Indian
Navy with the Interpreters' cadre in Ministry
of External Affairs."

4. Since the 0th Fay Commission had turned down

the recommendation of the applicants, the respondents,

i.e. , the Ministri^ of Defence have expressed their

inability to revise the pay scales of the applicants.

Besides that, they have pleaded that the nature and

duty of the Interpreters la the Ministry of External

Affairs is quite different than those of the

appli cants.

5. The learned counsel for the respondents

further submitted that the Pay Commission being an

Expert Body considers similar oases in the

Miaistry/Dcpartmeats of Govcramcnt of ladia, and after

a detailed deliberation on overall basis, arrived at a

oonclusion in fixing the pay scales. Since the Expert

Bodj' had oonaidcrcd tiic issue of pay scales, so iiow no

ground exists for this court to bring the applicants

at par witii the Interpreters of the Ministry of

External Affairs.
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8. Since ail the contentions raised by the

leariicd counsel for the applicants haale been very

recently considered by the 5th Central Pay Cofnmission,

ffc do not think that this court by its own order can

direct the Government to grant the pay scales to the

applioatits at par with the Interpreters of the

Ministry of External Affairs. In this regard we may

also rely upon a case dcoldcd by the Ilon'blc Supreme

Court in the case of State of U.P. and Others Vs.

• P■ Chaurasia aand Others. (1939) 1 SCC 121 where in

Ilon'blc Supreme Court had observed as follows;-

Service Law- - Parity in
employment - Pay - Fixation of

V  ■ Excoutlve function - Paj" scales based on
-Pay Commissioii report - Court will not
ordinarily interfere with - Ilistorioal
fact that paj' scale of Bench Secretaries
was higher thaii Section Officers in
Allahabad High Court in the past, in
abacnoc of any material showing the basis
for the same, cannot bo a ground to
ohailcngc the subsccpicnt award of highcj'
scale to Section Officers on the basis of
rcoommciidat ions of Pay Commission and Pay
Rationalisation Committee ha\'ing regard
to their more onerous duties than the
Bench Secretaries and other relevant
factors - Allahabad High Court Officers
and Staff (Conditions of Service and
Conduct) Rules, 1975 - Constitution of
India, Article 14C

4g
Scrvtoc Law - Parity in

employment - Factors justifying
dl f i ercnt lat ioii -Depends on evaluations
of duties and rcsponsibi1Itics - Besides
quanitity, quality also material -Courts
not suited to evaluate and compare on the
basis of af f Idavi ts and pleadings -
Matter should be left to the executive
who should appoint an cxecrt body for the
purpose I Courts should respect such
determination unless mala fides shown".

(emphasis supplied)

9. In the result the Iloii 'blc Supreme Court held

that the matter regarding grant of paj' scales should

be let to the Excoutlve who should appoint an Expert

Body for the purpose and courts should not interfere.

A



Similarly recently in the ease of y.O..I. , .and Another

Vs. P.V. nariharan. 199? SCC (L&S) Page 38, wherein

the Iloii'bic Supreme Court had observed as follows;-

Pay scale - Interrelation if
iiViy with o lass i f ioat ion of posts - Held,
there was no such interrclation - Post of

Tool RooiYi Assistant in Integrated
Fisheries Project of the Fisheries
Department place in the pay scale of
Rs.800-1150 on the rccommcndation of the

IVth Pay Commission, even though
mentioned under Group 'C in the
not if ioat ioYx under R. 6 of CCS {CCA) Rules

classifying various posts mentioned under
various groups, its incumbents, held, not
entitled to a higher cay scale - CCS
{CCA> Rules, 1965, R.o '

10. In this ease the lion'bio Supreme Court had

again emphasised that the grant of pay scale is not

the function of the Tribunal, The Ilon'blc Supreme

Court had repeatedly stated that the fixation of pay

scale is not the prerogative of the Tribunal or

Courts. It is the Expert Bodj- who has to dcoidc the

same. Besides that, as submitted by Sllri P. II.

RaYnchandai; i , learned counsel for the respondcYYts, the

nature of the job of the Interpreters attached in the

Ministry of Extcrnai Affairs is Quite different

because being an Interpreter, the^' have to

sponta'Yoous 1 y traiislate aiid then Interpret it to the

person oonoeiuYcd whereas job of the Translators in the

Indiati Navy is to translate Tcohnicai Documents. The

work which is being done by the Translators In the

Indian Navy is that thej" can take the a.sslstanec of

Books and Dictionaries since they arc not required to

translate the work spontaneously and the qua 11 float ion

as per the chart given by the applicants itself shows

that there is a significant dlfferenoe with regard to

the qua 1if1 cations, as prescribed in the Recruitment

Rules of botii the cadres afid that is why the 5th
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